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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 178/2025

IN THE MATTER OF:

SHIV NADAR TRUST ...APPLICANT
VERSUS

STATE OF HARYANA AND ORS. .....RESPONDENTS

RESPONSE ON BEHALF OF RESPONDENT NO. 2 & 5 HARYANA
SHAHARI VIKAS PRADHIKARAN (HSVP) TO THE ORIGINAL PETITION
FILED BY SHIV NADAR TRUST ON 21.04.2025 AND IN COMPLIANCE OF
DIRECTIONS OF THIS HON’BLE TRIBUNAL VIDE ORDER DATED
30.04.2025 AND 28.07.2025.

MOST RESPECTFULLY SHOWETH:

1. That the present Original Application is filed by the Applicant against the
impugned Memo No. 113457 dated 08.04.2025 which was issued by Sub
Divisional Engineer, Haryana Shahari Vikas Pradhikaran (hereinafier referred
fo as “HSPV”), Haryana, Division No. 4, Faridabad directing removal of
encroachment from the HSVP land within a week, failing which an FIR will be
lodged against the Shiv Nadar Trust (hereinafter referred to as the
“Applicant”) for obstructing Government works and hindering public access.
A copy of the Impugned Memo no. 113457 dated 08.04.2025 was issued by
Sub Divisional Engineer, HSVP, Haryana, Division No. 4, Faridabad is
annexed herewith as ANNEXURE P1.

2. That at the outset, it is submitted that the answering respondents strongly deny
and dispute each and every allegation made in the present application, except
those specifically admitted or are matter of record. It is respectfully submitted
that the application is a gross misuse of the legal process and is liable to be

dismissed on this ground only. That the applicant is guilty of suppression-veri
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and falsio suggestio and has not come to this Hon’ble Tribunal with clean
hands.

. That the present application contains allegations and pleadings that are
vexatious and frivolous, even to the Applicant’s own knowledge. It is evident
that this litigation is a deliberate misuse of the process of this Hon’ble Tribunal

and should be dismissed accordingly.

. That it is submitted that the said marginal land for which the Memo No.
113457 dated 08.04.2025 was issued is located adjacent to the 30-meter wide
Sector-81/82 Dividing Road; however, it does not form part of the road itself, It

is an additional strip of land lying between the master road and Sector-82.

. That it is pertinent to highlight that the land bearing Khasra No. 14//7 min (2-
8), 13 (3-8), 14 min (4-0), 17 (4-0) of Village Bhatola, Faridabad which
includes the marginal land, was acquired by the State of Haryana vide Haryana
Government Urban Estates Department Notification dated 14.08.2008 and
30.08.2008 issued u/s 4 and 6 of the Land Acquisition Act, 1894 (hereinafier
referred to as the “Act 1894”) for the purpose of the development and
utilization of the land for Master Road, Sector 75-80, Faridabad. A true copy of
the notification dated 14.08.2008 is annexed herewith as ANNEXURE P2. A
true copy of the notification dated 30.08.2008 is annexed herewith as
ANNEXURE P3.

. That the possession of the said land was taken and vests in the State of Haryana
and thereafter transferred to HSVP vide award No. 18 dated 27.08.2010. The
Relevant extract, as stated in the Award No. 18 dated 27.08.2010, is

reproduced herein for the easy reference of this Hon’ble Tribunal:

“The land thus acquired for which possession has been i{aken, vests in
the State of Haryana and on transfer, now vests in Haryana Urban

Development authority, free from all encumbrance Sfrom today...."”
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A copy of the Award No. 18 dated 27.08.2010 is annexed herewith as
ANNEXURE P4.

7. That at the time of issuance of the notification under Section 4 of the Act, the
subject land was entirely vacant. The possession was duly taken by the
answering respondents vide Rapat Rojnamcha No. 813 dated 27.08.2010 and
compensation was fully paid to the erstwhile landowners, the acquisition stands
completed in all respects and the right to the land absolutely vested with HSVP.

‘A true copy of the said Rapat Rojnamcha is annexed herewith as ANNEXURE
PS.

8. That after the constitution of the Faridabad Metropolitan Development
Authority (hereinafter referred to as “FMDA”) under the Faridabad
Metropolitan Development Authority Act, 2018, all roads having a width of 30
meters or more were transferred to FMDA in the year 2021 for the purpose of
maintenance. The road in question, Sector - 81/82 Dividing Road, was

accordingly transferred to FDMA.

9. That in year 2023, the Applicant, which operates Shiv Nadar School, in Sector-
82, Faridabad, proposed to FMDA that it would undertake plantation work on
the green belt of Sector/81/82 Dividing Road (measuring approximately 540
meters in length) using its CSR funds. Consequently, a Memorandum of
Understanding (hereinafier referred to as the “MoU”) was executed between
FMDA and the Applicant on 20.07.2023. The scope of the MoU included the
adoption of green belt, plantation of trees and shrubs, and ongoing
maintenance. The copy of the MoU executed between FMDA and the
Applicant dated 20.07.2023 is annexed herewith as ANNEXURE P6.

10. That the ownership of this marginal land continued to vest with HSVP and was
never transferred to FMDA, as it did not fall in the category of Master Roads.
In 2022, HSVP undertook planning and development of the land in accordance

with the Layout cum Demarcation Plan of Marginal Land in Sector-82,
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Faridabad (Drawing No. DTP (F) 2852/22) dated 03.02.2022. Copy of Layout
cum Demarcation Plan of Marginal Land in Sector-82, Faridabad (Drawing No.

DTP (F) 2852/22) dated 03.02.2022 is annexed herewith as ANNEXURE P7.

11.That, accordingly, the Engineering Wing of HSVP prepared an estimate for the
development works to facilitate the auction on the said land. The estimate was
sanctioned, and a contractual agency was engaged through the prescribed
tender process. The agency commenced work at the site in March 2025,
however, the representatives of the Applicant obstructed the execution,

claiming rights under the MoU with FMDA.

12.That in light of this obstruction, Memo No. 113457 dated 08.04.2025 was
issued by Sub Divisional Engineer, HSVP, Haryana, Division No. 4, Faridabad
directing removal of encroachment from the HSVP land within a week, failing
which an FIR will be lodged against the Shiv Nadar Trust, on account of

obstructing in Government works, hindering public access.

13.That the issue was escalated to senior HSVP authorities, who viewed the
Applicant’s continued possession of the HSVP marginal land as illegal and
unauthorized. Since FMDA was a party to the MoU in question, a
communication was sent by the office of the SDE (Survey) Sub Division
HSVP, Faridabad, addressed to the Executive Engineer Horticulture, FMDA,
vide letter No. 2072 dated 28.04.2025, requesting FMDA to clear the marginal
land from the Applicant’s possession. It was clearly stated that the land had
been wrongly included in the MoU, despite not being transferred to FMDA,
and that the ownership unequivocally vests with HSVP. A copy of the letter
dated 28.04.2025 sent by the office of the SDE (Survey) Sub Division HSVP,
Faridabad, addressed to Executive Engineer Horticulture, FMDA, vide letter
No. 2072, is annexed herewith and marked as ANNEXURE P8.

14.That upon receipt of the abovementioned letter dated 28.04.2025, FMDA

authorities investigated the issue and held that the rights to the marginal land
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vest with HSVP, and thereafter FMDA issued a memo dated 09.05.2025 to the
Applicant terminating the MOU. Relevant extract of the Memo dated
09.05.2025 has been extracted for the easy reference of this Hon’ble Tribunal:

(i) Immediately, cases all activities under the purview of the said
MoU.

(i) Refrain from asserting any continuing rights or entitlements under
the said MOU.

(iii)  Advising the Shiv Nadar Trust to shifi/transplant/relocate the
plants which are of young age, to some other nearby dedicated
green belts of FMDA or to some other DPlace of their choice entirely
at its own costs and expenses.

(iv)  HSVP is competent authoffty to take the possession.

Copy of the letter terminating the MOU between FMDA and Shiv Nadar Trust
vide memo dated 09.05.2025 is annexed herewith as ANNEXURE P9.

15.That as on the present date, the Trust has not complied with the directions
issued by FMDA vide letter dated 09.05.2025, particularly with respect to
relocating the plant to the designated site, resulting in a delay in the execution
of development works on the Marginal Land, Sector-82. The termination letter
dated 09.05.2025 clearly stated:

“If so advised, you may shifi/transplant/relocate the plants, which are of
young age, to some other nearby dedicated green belts of FMDA or to

some other place of their choice entirely at Your own costs and expenses.”

“Please take notice that this termination is final and binding, and you are

advised to comply fully and promptly with the directives contained herein.”

“ ... You shall also not, at any point of time, raise any claim in relation to

the land, moveable or immovable property, plants, trees, horticulture,
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architectural features etc., whether such property pre-existed or provided

by your trust itself, as provided in Clause 4 (ix) of the MoU.”

16. That the Applicant’s reliance on the observations made by Hon'ble Punjab and
Haryana High Court vide its order dated 29.07.2022 in case CWP NO. 16494
of 2022 titled as “Shree Energy developers Pvt. Ltd Vs State of Haryana and
Ors.” and connected matters, including CWP No. 9670 of 2023 titled as “Shiv

Nadar Trust and Anr. /s State of Haryana and Ors.” are entirely misplaced.

17.1t is pertinent to note that Respondent No. 3, in their reply dated 11.07.2025 to
the Original Application, has annexed a copy of the report dated 09.06.2025
prepared by a three-member committee constituted under the supervision of the
Green Planner, Urban Environment Division, FMDA. This report is placed on

record as Annexure R/4 of the Reply by Respondent No. 3.

18. As per the site inspection report dated 09.06.2025, the said committee was
formed to verify the Applicant’s claim of having 8,000 plants on the land in
question, including their number, size, and category. The committee inspected
the site on 05.06.2025, 06.06.2025, and 07.06.2025 and found only 2,175
plants, as against the Applicant’s claim of 8,000.

19. The report further records that out of the 2,175 plants, 23 plants had a girth
between 30 cm and 40 cm, which could not have been achieved if planted after
July 2023. Therefore, these plants were naturally grown prior to the execution
of the MoU dated 20.07.2023. The remaining 2,154 plants comprised 1,511
plants with a girth of 1-10 cm, 517 plants with a girth of 10-20 cm, and 124
plants with a girth of 20-30 cm, all of which can be easily shifted or relocated

to a suitable site.

20. That the Applicant has averred that that a water body exists over the land in
question. However, no such fact of any water body has been mentioned in the
MoU, and the Applicant in their application has averred that the Plot was

vacant when the MoU was executed. A small water pit dug by the Application
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can’t be termed as a water body; furthermore, the marginal land in question

does not fall under the green belt.

That in view of the above, it is the MoU between FMDA and Applicant stands
terminated, and the responsibility of relocating the plants lies solely with the
Applicant. However, despite clear directions, the Applicant has failed to
comply, thereby causing delays in the development work. This, in turn, is likely

to result in a delay in the handing over of HSVP properties and consequent
financial losses to HSVP.

PARYER

It is therefore most respectfully prayed that in light of facts and circumstances

as well as submissions hereinabove, this Hon'ble Tribunal may;

a. Be pleased to dismiss the present original application, in the interest of
justice.

b. The Hon’ble Tribunal may be pleased to issue any other appropriate
order or direction as this Hon'ble Tribunal may deem fit and proper in

the facts and circumstances of the instant case.

Alpha Legal Consultants.

C-53, Ground Floor, Jangpura Extension
New Delhi-110014

Email: adv.varunchugh@gmail.com
Phone: +91 6283129252


Mobile User
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 178/2025

IN THE MATTER OF:
SHIV NADAR TRUST ...APPLICANT
VERSUS
STATE OF HARYANA AND ORS. .....RESPONDENTS
AFFIDAVIT

I, Vikas Dhanda S/o Sh. Om Prakash Dhanda, aged about 37 years, posted as
Estate Officer-II, HSVP, Faridabad, do hereby solemnly affirm and declare as
under:

. That I am the Authorized Representative of the Respondents No. 2 and 5
"\ and-am well conversant with the facts of the case, and am competent to
swear this affidavit.

/ That the deponent has gone through the contents mentioned in the
accompanying response, which are true and correct to the best of my
knowledge and belief. No part of it is wrong, and nothing material has
been concealed or misstated.

3. That the Annexures to the accompanying Application are true/certified

Verified that the contents of the above affidavit are true and correct to my
knowledge and belief. Nothing material has been concealed or misled therein.
Verified at Faridabad on this ___ day of of 2025.

Verification:-

Certitied that the above was deposed”

pr o

emriGeafiied DEPONENT
ispersonally
known to i e tents pf she above
were explained to'tie Depppient
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Nol/\C(i.;)/lq'r'a.A[Z?OI)BQm7 Dolad: 7. .- Qg

Whorous Il nppoars (o tha Govemor of Haryana hat the land adgeribad in
the epecification bolaw Iy required for the publle: purpasa namely ilization . of Jand for

misler plan roads of Sectors 75 B8, as per development plan of Farldabad ond area
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Bhupinl, 1.3, No, 143, Thawari, 1.6, No. 181, Farldakiad, H.B. No. 128, Tebsil and
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purposo, i
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i ; il ;’
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AWARD NO. 18 FOR "‘“HI‘ YEAR 2010-11

MADE BY SH, ARVIND MALHAN, HCS, LAND ACQUISITION
COLLECTOR, URBAN ESTATES, HARVANA, FARLE)ABAD

Acquisition of  119.71 acres of land "villdge Bhitola, 1B. Ne,

115,Tehsil and, Dietrict Faridabad.

AWARD:

The Urban Estate Department, Govt. of Haryana 'vide notmcatlon no.

LAC(17}-2008/NTLA/303 - ddted 14.8.2008 ~published in the ~ Faryand

Govermment Gazette (Extra-ordinary) under section 4 read with section 17 of the

Land Acquisition Act ,1894 -(hereinafter referred o as the Act)notificd that the
by the Govermnent

: ! taaddehich i the subject matter of this award, was required b
ization of land for

e pubhc purpose namely for the (.evclopmcnt and utilt

M’astcr Plan Roads of sector- 75 to 89, Faridabad as per dvvelopmem Plan o
ubsequend\l

uAC{!' ']“

; I‘ *aridabad under the IHaryana Urban Development Authority.
* dbclaration under’ section 6 of the Act bearing notification no.

NTLA/2008/309.dated 30.8.2008 was issued. The State' Governméent directed
L lhe Collector to aoquire the above mcntloned land for the parpose meationsd

A

ahtve. l v‘- "-' t” L
Lahd Acquisi.lon Collector, Urban Lstatesé Dopat ment, Haryanu,

§d..was d;rect,d undcr sogtion 7 of the Act o tak: ordcr for the

: The area given -n the noification under soctiva 4 or the Act was
1359 S8 Harag and same lmc’z s not{ﬁed under scolion 6 Sf the Act of

i i} giBhatola Tehsil and bisttict 'Fariﬁabad The yresent aw wd deals with
tha ‘nrés measwing 115 7] ‘acres . This decrease »f 16,15 ac ‘es is due L
cxolu-uon of de-notified 2 -ea of 15.8] acres and mmanung decreas 1 of 0.34 yei
s duo:to tatimajats and ¢ ctun) measurement done by the filed stal *af the spot.
The details of area unde award are Biven in awerd’ statement wh =h lias been
prepared avoording to pa - 36-1 of the Financial urmmzsmone,. st nding ot

no.2R. : .
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CLASSIFICIATION OF THE LAND:

o \ l‘ N e i~ s ] + |
The  classilication of the land under acquisition whs intimated 1o thy

interested persons through notices issued w/s 9 of the Act, and wis dlso tend
9\-“_"-‘.‘ lo them on 1542010 when' (hey appearcd before me  and none of the
f""iﬁf““"“‘?‘[ prIsons QQi@thd to the elnssification of land mertiond above,
DEMAND OF THE QWNERS AND OTHERS INTERESTAD PERSONS
The owners and other inferested persons concerned were callee” on

13,4.2010 to appear before me pmmmllv or throuph duly authorized agents to
file their claims regarding (he compensalion e, The interested persons
demanded 2 hnpumntmn for their lond unclcrncqulqntxon to Rs.2.5 erore per aere
. None of* the interested persons submitted any documentary prool in support ul’

their contention and led any evidence to.substuntiate the clam.

ARKET V*\LUE: |

Ay per-@ Govt, of ]Inr"nnn cxrcuhr, thc rate of the lund for aequixition ix
Rate ]‘mntmn Commiltes headed by conceradd

d bcpuly ‘Commissioner is a mgibis

lixed by Divisional Level: 3

s 0w ‘M
Divisional Commiss:on‘er, :l he con¢emc

351)01‘0“%01‘ ‘the said committen, In the present case, the soid commntitiee ficed e

fmaﬂéot rite ofl?is.42,00,000/-( Rs. forly tyo lacs only) per aere for all kind ul'

‘%-Jund whielv gconvcycd lo t] Is offi¢e by | the Députy Conunissioner, l-wmmcr
'~P'

vzamso:a{)ém dmcdld..mo .

‘
)

Mccmrm In view the pé}sntinlily, location of Jancl under award and the rate

' Gj b)’ the Doputy Comnﬁss[oncr, 1 um of the view that the rale lixed by -
thy Dwg’{ggg{ Lavel Rate l?i’nnon Commiltoe , as montioned above, is jush k17
and udequalo fgnq hence [ anr bungo the award accordingly.

LBUILDING/STRUCTORE | WELL AND 'TUBEW ELLS: L
o s nward ””'“.

‘There are somo struct'ires 1 exiatence on the land undes this n
pved from 2t

cony

[}

¥

¥

*RRosmmen In respeet of bul ding/structures cle. has nor been rece!

Wehnien) dopartiment of 17V YA Le. lixeeutive Linglieer, HUDA D
et wlh ‘

joiston NO.'

Par
1dabng, l‘h@mlbﬁa._auppl_mantm avned by pospset ol nm ﬁlll
WinGunGeg | Intoy LE T ! ‘ T

S —,



ggsesSSImen
e t in respect of trees. has not been received from the' technical

department of HUDA ie. Sub Divisional Engincer, HUDA Horticultere Sub

o 1"‘5‘G“o Faridabad. Therefore, supplemcntm}' award in respect of said trees

51 iall be 2nnounced later on.-
. MODE OF PAYMENT:
- The: Pajfmem will be made to the owners

according 10 their shares en(ercd in the Iatest record of rights

and other interested persons
(Jamabandi) and

m“?r‘.ded to the e\'tent of smctlcned mulatxons theteaﬂer

In cg‘he of any dlspuu: as to Lh‘w pporuomnent of corpensation,
cconat till the parties came to the

‘amount of compensahou Wlﬂ be Lept m. C a
xded in accordance with Taw. The

bed with the awazd

the

2
amicable snltlement or the dxspute is de
tis glven in the’ aWard statement attach

. _.:
ateNd
T

detailed apporuonmen

fv fA
".;/‘ .: R I‘ : ‘Y; . l‘ ; ]
vl ¥ VIPULS - UISITION CHARGES’

tbjs on account of compulsory naturé of acquisition , 30%

ition charg:s will be adm*sstble to interes
amount on mirket value at the rate of
-A) of the Act from the date

; o s;cqms ted persons; u/s-
28 () oi’the Act and addmongl 12% per
' ' , Iso, be admxsmble)under sechon 23(1

u;i%ﬁ n ws 4 to date of awafci ps provided

R

OOIILELAIQ: o
rR .
e land

EoE ‘c possession of {2 land acquxred vide this award except the
sple High Cours in

' " Which Ls utider order of stay- dispossession passed by the Hon
: %WP! of the concerned lan | owners tll today, bas been taken over today 40
Handed over to Sh, Kishan! ingh JPatwarl, rcpn:-sentauve of the Estate officery |
b HUDA, Paridabad. The er ry of announcement of award dad handing 0%
poscsslon has boen made in the rapat roznamohs Wa
:;‘i‘::?:‘ ;3:8 813 dated 27, 1.2010. The land thus aequired for ¥
n, vests in t's Stato of IIuryana and 00 tmms‘e

-]\’fltl of patwnn “pal

"mt‘n Possehw“

se-fFom todny.

in the amended Land .

o,

There are some tre T .
ome trees in existence on the land under this award But

[
. R —

- Hurywna U
tbon Developme] nuﬂlont}r, ﬁw from mh:ncwnﬂ'm"

"‘h ':E’ wf?&:&% i .". ' W;\.' »




INTEREST o |

iNTRlEo 2
16 A
The possession of the land under award exeept land uirdet stay or dex uf‘

the competent Court of law has been taken over after offering the amount of -

compensation to the land ownmsfmtelesled persons and handed over to the 7

ESta Offcel’ HUDA, Paridabad. on the same day. Hence, no mtclc
ayment has. alreqdy beert

sl Of

amount of compensation shall be admissible as the p

=

offered. _ ' . B
CONCILUSION: g R
Subject to the above remarks, this award stands as bclow Aol ;

1. Compensation of land 50,27,92,500 A T 1

b ’ ' Tomha ey

2. Compulsory acqmsmon charges @ 15,08,37,750 oo
30% on itemno.l above -l L e i

3. Addl. Amount @ 12% p 3. as per #f {12,28,17,124 IS
section 23(] 1-A) of the Land -, o i v Ml
Acquxsmon (Amendmdnt) A, 1984%n - E {?

; # 4 g
: £

“ften, rzo*l abovg. ‘ : B :

s sixty-four lacs forty scvcn 5 1ousani1¥thnec, fmhrm s

) (E W o :" oyt '!‘ Co -» - "" .}‘I “
"éﬁ b . 1,, ! .-: LR
Bliihs open sourt., Land Acquxsmon Culectoly ¢ h
Ur an Bstatcs, Hr.,lar:dabad - f ;
¥

\is award has been made in the presence of the fand o‘.mers/ mtorss{n(!
y of 27 U day | W Augusl, 2010

AEiwho are present bafore me on this da
‘This award Is now consigned 1 record rooim.

e
. '1";"-'- \"‘
.

.’:"y i. u .

e ' '

~Announesd in open Courl. [and Ac maition Callool N,

, P q
Dited: 27.8.2010 Urbun Estates, Hr Faridi ‘md. ‘
4
E N 1 :
ae
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FARIDABAD METROPOLI TAN DEVELOPMENT AUTHORITY
: Urban Environment Division
HSUDC M T Office Complex, Sector - 69, Faridabad - 121 101, headued.fimdai gov.in
Ne (T | | Dated: &2 0/7 [20)7

Lo T

Shiv Madar School,
Nector « B2, Nohar Par
Urater Faridabad, Harvana

subt Mol for Adoption of Left-hand side and Right-hand side, adjoining greenbelt of
" Shive Nadar School North Block und South Block (Length — 540 mir, Approx.) as
per annesure — I

Retr Your applicationfemail dated 13.07.2023

R ok
With reference 1o the subject cited above and your application.email dated 27.07.2023.
hivediy find enclosed herewith duly signed Mol! for adoption of Left-hand side and Right-
hand side, adjoining greenbelt of Shive Nadar School North Block and South Block
(Length — 540 mr. Approx.) as per annexure — 1 for development and maintenance purpose,
Hic Greenhelt shall be maintained strictly in accordance with guidelines and dircction of
wiliceran-charge of FMDA. You are requested to'take over the site w.e.l July 21. 2023 and

start the work,

< . LA
, [Subhash Yadav IFS|
. Head
Urban Environment Division
FMDA, Faridabad

No. {;9““72—- Dated:; (_;,‘20/"7 /}«@1%

Copy to following for kind perusal and information:

FCEO, FMBA
2 Addl CEO (GM), FMDA
. Chicl Engineer, Infra-1. FMDA
1. Estate Officer, FMDA
S Manager, MG, UED, FMDA J
OAAAAAAA |
[Subhash Yadav IFS)
Head

Urban Environment Division
FMDA. Faridabad

32
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JE Indian-Non Judicial Stamp
Haryana Government Date: 18/07/2023
| Centfiate o, eoreczscdsr  (|YINMAEANINE i
| iRs. Givys
:l GRN No. 105220750 T — Penalty : 20
. Deporn ng AR5, Zars oy}

| Name : Shiv Nadar Trust : .
| H.No/Floor: 44 Sector/Ward : Na Landmark : Friends cofony east
| CitynVillage  New delhi District:  New dehi State: Delhi

Phone BO* =53 ’

Purpose : Mol to be submitted at Fmda

MEMORANDUM OF UNDERSTANDING
IS Mewmorandum of Understanding (*MOU") is made and executed at Faridabad on this day of,

Ty
Juby a0, 2023

BY AND BETWEEN

Faridabad Metropolitan Development Authority, a body duly established under the provisions of the
Faridabad Metropolitan Development Anthority Act, 2018, having its present office at ASIIDC MT
Office Complex, Sector ~ 69, Faridabad -~ 121 101, Haryana herein represented by its Authorized
Signatory, and hereinafter referred to as “The Authority” (which expression, unless repugnant to the
context hereto, shall mean end inglude its successors and permitted assigns) of the FIRST PART;

AND

M/x Shiv Nadar Trust a duly registered under the provisions of the Indian Trust Act 1882, having its
present office at 44, Friends Colony (East), New Delhi, herein represented by its Authorized Signatory,
awd hercinatter referred (o 48 “The Development Partner” {(which expression, unless repugnant to the
contest hereto, shall mean and include is successors and permitied assigns) of the SECOND PART ;

“The Authority” and “The Development Partner” shall hereinafter individually be referred to as a
“Party” and collectively as the “Partjes.”

’:i:w—@—- _ !le - ,@M j
Dol Feete TGN 011000 Neth:
trban Y BOSIRe 'mg‘.fﬁué .x\l"j

Daen 4 o8 7
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' Recitals:

A }ﬁjﬂh‘;‘f‘n 4 =

A WHEREAS the Authority has bee andaiad wit thie Ubjéctive and purposes of providing the
" integrated planning and coordinated dey elopment of urban infrastructure and provision of amenities,
Rustainable management of the urban env ronment, and svcial, economic and industrial development

i the city of Faridabad,

B. AND WHEREAS the Development Partner is o wiaged in the business is Education Institutional.

L AND WHEREAS the Authority'and the Dm}elnpn'scz?ft Partner have agreed, to improve the liability
i Faridabad Metropolitan Area, to collaborate in the plained development and proper maintenance
of urban green Spaces;

DOAND V&-‘HERB‘JAS the Development Partmer hias agrecid to offer certain services {as per its resources
S ntent} o the Authority and to the city of Faridabad. in the maintenance of urban green spaces;

F. AND WHEREAS based on the representations of the Development Partner, and satisfying itself
about competence of the Development Partner, the Authority has agreed to avail certain services
from the Development Partner as specified in Annexure-1 to this MOU (“Services™) in the areas
as specified in Annexure-I to this MOU (*Areas™ A

NOWIT IS AGREED BY AND BETWEEN THE PARTIES HERETO AS FOLLOWS: -

1. Termy

21, 2023 (“Effective Date”) and shall continue and

L3 Thisx MOU shall commence on j ]
remain in full force for u continuous perivd of 3 (three) years (“Term™) i.e. from the Effective Date,
unless and until terminated early in accordance with the terms of this MOU,

L2 This Mou may be renewed at the sole discretion of Authority on such revised terms as may be
mutually agreed between the Parties. Provided that the Authiority shall exercise such renewal option
not lesy than one (1) month prior tothe expiration of the Term.

2. SCOPEOF SERVICES

Subject to the terms and conditions of this MOU, the Development Partner shall, entirely at its own
Costs and expenses, provide the Services as detailed in Aunexure ~ 1 in the allotred Areas. Any
increase in the scope of Service of expansion of Areas shall be applicable and obligatory on
Development Partner unly when mutually sgreed by the Parties.

221 ‘he Development Partner shall ensure that for discharge of the Services at the Areas, sufficient number

of trained personnel, together with requisite equipment and materia] are emploved in such a way

ihat Services are smoothly, continuously and efficiently discharged ar the Areas during the entire
Term.

Lo

3. CONSIDERATION

31 Subject o Clause 3.2 and 3.3 below, the Development Partner has agreed to provide the Services to
the Authority entirely out of its free will and volition, and withour any monetary consideration fron
the Authority.

LY
o

The Authority wil acknowledge the contribution of the Development Partner and describe the
nature of Services provided (along with phatographs and details) on the website of the Authority
giving credi to the Services, The Authority may further include the name of the Development
Partner in brochures, fewsletters cte. published by the Authority in reference to the Services
provided. Provided (hat the maode, manner and duration of display of the name of the Development
Partier on the website or printed material shall be decided solely by the Authority and the
Development Partiyes would not raise any dispute 1n this regard.

33 The Dy elopment Partner shad] have the right to display their logo along with that of the A uthority
on ) design finalized by the Authority in consultation with the Development Partner at a certain

mumber of places op ti{e work site as decided by the Authority, (-%(&fa )
. X

I
B

Page 2 ot 7
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RIGHTS AN OBLIGATIONS GF THE DEVELOPMENT PARTNER

-t The Development Pariner shall have the follow g riglus and obligations under This MOU:

i Tt shafl be required to provide the Services strictly in accordance with this Mc YU;
1e It shall not raise any claim or demand on the Authority with respect to the expenses incurred by it
for providing the Services during the entire term or claim any mnsi.d@ratim) i respect thereof, nor

will it claim any damages sustaimed by it on account of theft/ vandalism etc -

. Jt shall be entitled to engage third parey agencies for providing the Services or assign any part of the
Services to any third party agencics, however the Authority will not acknowledge the contribution
of such third parties individually, and also the Development Partner will fully indemnify the
Authority from any claims against the Authority by such third parties in relation to disputes arising
between the Development Partner and the Third Party '

v [t shall have aceess o Arcas al all times 16 ensure smooth discharge of the Services;

v It shall ke reasonable efforts to provide the Services to the satisfaction of the Authority, and shall
reasonably take all correciive Measures in relation 1o any deficiency in the Services as informed by
the Authority: '

vi. It shall be responsible for the personnel deploved by, and shall ensure that the personnel take all
actions in accordance with the laws in force, and that they do not indulge in any activityties)
detrimental to the interesi(s) of the Authority:

Vit I shall ensure that personnel deployed by it shall not approach or correspond with the Authority
for any payment, fees, femuncration, wages, salary, clgi,ms ur compensation, ete. and shall
mdemnify the Authority against any such claims; o

viik. The Development Partner would be alfowed 1o use visual or audio effects to the extent permissible

by law and approved by the Authority 1o create awareness amongst the residents and visitors of

Faridabad, about social, civie and environmental issues, A permissible logo design is attached ag

Annexuge ~ 11,

¥

. The Development Partner shall not, at any point, reise any claim in relation (o the land, movable or
immovable property, plants, trees, horticulture, architectural features etc., whether such property
pre-cxisted or was provided by the Development Partner itself,

X. The development partner shall improve upon already existing landscaping at some places.

X1 Barbed wire fencing at site, if required, shall be done by Development Parmer at his own cost. The

Development Partner will adopt one of the basic designs of fencing used by FMDA.

el

COVENANTS BY THE AUTHORITY
The Authority hereby covenants with the Development Partner that: _

i, It shall provide al possible assistance to the Development Partner so as to enable the Developmen
Partner 1o perform its duties obligations in compliance with this MOJ;

i, It shall coordinate, al the cost and expenses of the Development Partner., with  other statutory

ilgmlc)f'(ics}iauﬁmriiy(ies) for obtaining permissions and approvals, other than such permission or

upproval required from the Autharity, as may be needed by the Development Partner for
performance of the obligations of the Development Partner in relation with this MOU

The Authority shall, on it website, gratcfully acknowledge the contribution of the Development

Partner wlong with details of the Services provided.

v The Authority shall, not moun ny proceedings, other than termination of the MOU, against (he
Development Parmer tor deficiency in Service,

v There shall be a Steermg Committee chajred by Additional Chief Executive Officer of the Authority,
and such other members ay may be required, that will facilitate the implementation and monitor the
maintenance of the Are, This committee shajl also hold a quarterly review with the Development
Partnercsy for revigw and asfexsme:;t lor implementation of this MOU.

i

—
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EPRESENT ATIONS AND W, ARRANTIES

at:
Ithas full capacity and authority to enter, execute. deliver and perforn the Services under this MOU;
ti. It shall adhere to directions of the Authority from thue to tdme with respect to the Services as per
MO,

]
Partner will be provided with a fair opportunity to represent its position, however the decision of
the Authority will be final and b:indi:ng.

iv. The execution of this MOU and the performance of its obligations under thisv MOU ang the
implementation of terms and conditions contemplated herebv do not constitute 1 breach of any
contract, agreement, arrangement or m}dcrs{ai}diﬁg entered into by it with any third party or any
intellectual property rights of any third party; _

Vo the Bevclopruent Partger shall take permission for iy Entrvaesit in rospeet of the premises from the

FUsprent authority as per roles,

7. TERMINATION

7. Either Party may terminate this MOU any time in case of breach of this MOU by the other Party by
ServVing in writing a prior written notice of 1 {one) months io. the other Party to cure such breach in
the event the breach is curable. However, if such breach is not cured 1o the reasonable satisfaction
of the Party aggrieved, the MOU shal] stand terminated upon expiration of the said one months’
notice,

7.2

Upon termination of this MOU, neither Party shall have any claim nor demand on the other, on any
account whatsoever, provided that the Areas are delivered back by the Development Partner to the
Authority on “As Is Where g™ basis. i

Partner will have the right to terminate this MOU, and handover the Areas back to the Authority.
Any damage caused due 1o Force Majeure events, shall not be a liability of the Development Partner.

9. GOVERNING LAW AND JURISDICTION

9.1 This MOU shall be governed by the laws of India and sabject to the courts at Faridabad which shal]
have the exclusive Jurisdiction,

V.2 Any dispute(s), between the Parties, arising in connection with this MOU, shall be referred to Chief

Exccutive Officer, FMDA Faridabad The decision(s) of the CEO, FMDA shall be final and binding

on the Parlies,

10, MISCELLANEOUS

Lt The Aathority and the Development Partner shalt be and act ag independent parties und under no
vircumstaneces shall this MOU be vonstrued as vue of partnership or joint venture between them,

0.2 This MOU and the documents related hereto set forth the entire understanding of the Partieg relation
to the subject matter hereof, and all other and/or prior understandings, whether wri tten or oral, are
hereby superseded

POV This Mo may noet be modified, snended, terminated or supplemeniodpeyy ﬁéﬂn"}wcommwc with 11y
UXDICAy eryi wdn s.',{i;}‘n,g gxecuted by hoth the Pares. R

S

i 2’ PR o Page 4 of
WA At gedoly?

)
01 The Developmant Portner hiveby warranis and represents o and for the benefit of the Authority
i

-in cuse of any disagreement between the Dey clopment Partner and the Author ty, the Development



183 ) L

e Ay SOV of this MO, « itich is or may bocome prohibited or u:,lc:.nfcu'c.e:atrs.l_x: in law, shall he
ineflective op v 1o the extent of such prubibifion o uieniorceability without invalitﬁning or
alfecting the ﬁ“c;nminz'ng provision of this MOU.

U5 Lach of the vights of the Parties hereto under this MOU are independent, cumulative and ‘without
prefudice to al ather rights available to them, and the exercise or non-exercise of any such rights
shall not prejudice or constitute a waiver of any-other right of the Parties hereto. under this MOU.

1.6 Al novice required and permitted usder the provisions of this MOU or by law to be served upon or
be given to a Party hereto by anv other Party hereto shall be deemed duly served or given:

s ey

| Ito the Authority:

Faridabad Metropolitan Development ’ Shiv Nadar Trust

1F to ih;—ﬁé—\?gfﬁpn] ent Partner:

§

f Authority ; :

’ HSHDC 1MT Office Complex, Sector - 69. § 44, Friends Colony (Bast), New Delhi i
| Faridabad Haryana ;

E .

i i

|

A: tention: CEO : Atterition: Authorised Signatory -

IN WITNESS WHEREGF the parties hercin have affixed their respective signaturcs 1o MOU on
the date, month and yeas as written above, in presence of the witnesses

For Faridabad Metropolitan Development | For M/s Shiv Nadar Trast ""“‘“"“””j
} i

H

| Authority i . \
i f Thmughiis duly,a (rized signatory .
{' Through its duly authorized signatory y ; \ \j;j ] }
L : s |
’ <<Name>> ame: Naresh Atreya |

_i<l)es_ignation>> =" Head Regulatory Affailﬁ-\and New Projects.
“pialion o G

¢

ar

WITNESSES:1 2.

/\t«*ﬁ:’:‘:téf/‘"' At umaR GanroT
— Sty Mtedan detiord

¢ Kastrary
f:ﬂ-‘:’%m F g tdakood - oo
Bty WMNIIH thidabiad - 121eo
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Anpexugre - 1

. . “‘

5 Services to be provided R location start & end peints as per
i $
- Tap.

| Tree plat dation, hotticulture ang T Lefi-tand side “and Right-Hand  Side |
I Iaﬁdscaping of the green belt, f adjoining of Shiv Magdal School North Block

.| undSonth Block (Length — 540 Mt.),

e

‘

AREA AS MARKED OUT ON THE FMDA BASE MAP

The Services shall be provided in the autherity Hmits as depicied in the map below: -

Enclosed Site Map -

] e

e i e o

.\/\y’\w
Trev Lranet Foroot Yieer-gum-Hagd |

COBA avIToninent Prossjon, FMDA

R = - T Pagn6of 7
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Annexure — {1
‘I?ermissibie_ Logo for Site

Maintained DyiSr

SHIV NADAR TRUST

44, FRIENDS COLONY (EAST), NEW DELHI

\ '[

Al

é.{'g umi ?%rt! fm‘-&
& Fy - e 1 o
BBt Dby o fA.f’; i

o
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FARIDABAD

LAYOUT CUM DEMARCATION PLAN OF
MARGINAL LAND IN SECTOR-82.

LOCATION PLAN

NOT TO SCALE
AGRA CANAL _——
% |75 go (81 W
73 | 76 79 k82 S N
7 77 78 83 E
I

P
—— & pERIPHERI ROAD

LEGEND AREA IN ACRES
TOTAL AREA OF MARGINAL LAND IN SECTOR-82 | 12.127
AREA UNDER ELECTRIC SUB STATION 0.387
AREA UNDER PURCHASED POLICY 0.266

AREA UNDER PETROL PUMP AND C.N.G STATION 0.508

AREA UNDER INSTITUTIONAL PLOTS 6.778
AREA UNDER COMMERCIAL COMPLEX SITES 1.53

AREA UNDER RESIDENTIAL PLOTS 0.478
AREA UNDER PETROL PUMP 0.222
AREA UNDER ROAD PARKING AND OPEN SPACE 1.958

DETAILS OF INSTITUTIONAL PLOTS

CATEGORY

SIZE OF PLOT | TOTAL |AREA IN ACRES.

INSTITUTIONAL SITES

AS PER SITE 12 6.778

DETAILS OF COMMERCIALL PLOTS

CATEGORY AREA/SIZE

TOTAL NO. | AREA DEAIL
OF PLOTS.

COMERCIAL COMPLEX 1 3016.47 SQM.
1 3204.72 SQM.
TOTAL 2 6221.19 SQM.
DETAILS OF RESIDENTIAL PLOTS
CATEGORY AREA/SIZE | TOTAL NO. | AREA DEAIL
OF PLOTS.
6 MARLA 7.50X18.44M 14 1936.2 SQM.
TOTAL 14 1936.2 SQM.

186

AREA OF MARGINAL LAND BETWEEN SECTOR DIVIDING ROAD OF SECTOR-81 & 82 = 9.283 ACRE

AREA OF MARGINAL LAND BETWEEN SECTOR DIVIDING ROAD OF SECTOR-79 & 82 = 2.285 ACRE

AREA OF MARGINAL LAND BETWEEN SECTOR DIVIDING ROAD OF SECTOR-82 & 85 = 0.559 ACRE

NOTES :-

(I) SITES FOR COMMERCIAL COMPLEX ARE GOVERNED WITH ZONING PLAN

AREA UNDER PURCHASED POLICY RASTA SHOWN THUS

SCALE-1CM=20.0M

L

DRG. NO. D.T.P. (F) 2852/22

DATED 02.03.2022.

DRAWN BY:-

CHECKED BY::-

PLG. ASSTT:-

ASSTT. TOWN PLANNER:-

DISTT. TOWN PLANNER:-

-Sd-

(VIKASH AD.)

-Sd-

(RAJESH KUMAR, J.D.)

(VACANT )

-Sd-

( BIJENDER SINGH )

-Sd-

(RENUKA SINGH)
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APPROVAL OF PLANNING OF
MARGINAL LAND POCKETS
BOUNDED IN RED COLOUR

VRP Infrabuild - A
Colo
¢ no! 12°of 2016

A ¢

-Sd-

(AJIT BALAJI JOSHI,IAS)
CA, H.S.V.P, PANCHKULA

CTP,

STP,

DTP,

ATP,

_Sd-

(NADIM AKHTAR)
H.S.V.P, PANCHKULA

_Sd-
(VIJENDER SINGH)
H.S.V.P, PANCHKULA

_Sd-

(GUNJAN VERMA)
H.S.V.P, PANCHKULA

-Sd-
(LADI WALIA)
H.S.V.P, PANCHKULA

DEPTT. OF TOWN & COUNTRY PLANNING. (HR.)
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OFFICE OF THE SUB DIVISIONAL ENGINEER (SURVEY), HSVP, SECTOR-
| 12, FARIDABAD.
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M/s-Shiv Nadar
Trust,Sector-82.

Nchar Pay

Gracer Faridabad, } latyana

To,

Memo No./%?/czf:./ma‘r) /Mo Dated: 09-05-2025
Subject:  Termination of Memorandum of Understanding (MoU) between

FMDA and Shiv Nadar Frust.

This is o inform you that Memorandum o FUnderstanding (Moll)) "de‘uccl
20.07.2023, Cxeculed between (he Fari-dabad Mectropolitan Development Authorily
(F'MDA) and Shiv Nadar Trust, stands terminated with immediate cffeet pursuant (o
Clause 7 of the said MoU.

-

) 7 o5 : The decision (g terminate Mol is taken in view ol (he observations-and
dircetions contained in the Memo No. 113457 dated 08.04.2025 issued by Sub.
Divisionaj Lngineer, LISVp, Sub—Divisjon No.4, Faridabad as well as'another Memg

Scetoi‘alz, Faridabad. In the alorosuid -Memo dated 08.04.2025, Sub-Divisiony)
I'anincm-, HSVp, Sub-Divisim No:4, Faridabad has alleged that YOur trust ‘has
egcrogehed Wpon the 11SVP Jang by«plariting trees.on the fix bar _fcncingén the land

and has algg mado a pond for walering the tress ang plants whigh is"coming, in the

0 remove (he encroachment from HEvp

©lorm of by fencing, Plantation of iyeqg and pond, Subscquently, Suh.
Divisiﬁngl lngineey (Survey), HSVP, Faridabad has also issued a Meme d

28.04.2025 "Quiring 1'M)HA o get shife
alloging thergiy that you; sehool jg ¢

't 1 . . . , ,
oud by Hsvp by Plantatio) of treey thercon, Thus, terminaon i
imccﬁa‘iiuﬁcd dl!c lo i“‘utﬁi'iﬁ' Ty g

ﬁ (_;ipf the COMmitmg

ated
d the plants from the site i question

dusing obstruciion in construction of P2 meter
wide serviee '

At and undertakings provided

[ N PR R I SR
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by your tryst under the said Moll, which are considered incapable of cure and

. g g - N P sty s 1# a1y Hii e ; A.
contrary to the public interest obligations and statutory responsibilitios of MDD
In conscquence of this termination, you are hereby called upon lo:
I Immediately ceasc all activities under the purview of the said Mol

and -

o

Refrain [rom asserling any continuing rights or entitlements unda
the said MolJ.

If so advised, you may shifi/transplant/relocate the plants, which are of

@V young age, o some other ncarby dedicated green belts of FMDA or {o some other
2

place of their choice entirely at your own costs and expenscs.

{eg Please take notice that this termination is {inal and bipding, and you arc
advised 1o comply fully and promptly with the directives contained herein, You shall
also nol raisc any claim or demand on FMDA with respeet Lo the expenses. incurre
for providing the Servicos during the period of MoU priok to its termination or claini
any considcra[ign‘ in‘respeet thereof, You shall also not,.at any point of lime, raisc
any'c'la;fm in relation (o the land; moveable or immovable property, plants, trecs,
horticulture, architectural foatures etc., whother such propérty pre-existed or
provided by your trust itself, as provided in Clause 4(ix) 6f the Mo,

This notieo Is issited without prejudice 10 any logal rights or remedies
available 1 FMIA, inoluding but net limited to initiate proceedings as may be
appropriste undor spplicable law, | |

CF stmnis o AN Scannnr
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[For any clarifications, you may contact the undersigned during,

W’orking FHour . 5
This issues with the approval of Chiel 'chcthvc Officer, FMDA.

(% /2//40%44 wi7- 7 2
\y’) /"I (Ramesh Rumar Shmm()
g : Chiel lingineer, UED,
.b/’ Jaridabad Metropolitan Development
"7'/ J7 ZU 137 Ao )87 Authority (I'MDA).
5 e

lindst. No. , CI/ULD /,/zmo;a—, Dated. 09-05-2025

A copy ol above is [orwarded 1o the following for information and furthier
necessary action, A
. The Listate Officer, FISVP, Faridabad.
2. ‘The Executive lingineer, ULD, FMDA
3. The ixecutive Ingineer-1, IISVP, Faridabad.
4. Sub-Divisional Iingincer, HSVP, Sub-Division No.4, Faridabad
5. Sub-Divisional Bngincer (Survey), LISVP, Sector-12, Faridabad.

f—

(Ramesh Kumar Sharma)

Chief lingincer, URD, :
Paridabad Metropolitan Development
Autharity (FMDA).

TB wraressl o 0N Scannar



	A-5: Copy of layout-cum-demarcation plan in sector 82 approved vide drawing No. DTP (F) 2882/22 dt 03.02.2022

